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HIGH CQURT OF CHHATTISGARH, BILASPUR -

Bilaspur, the 6th April 2011

-ALLO’,I‘MENT RULES, 2011

i

No. 2006/R.G./2011.—In exercise of the powers conferred by Article 225 of the Constitution of India, the

High Court of Chhattisgarh, in relation to allotment & for other matters connected and incidental thereto in respect of
Advocate’s chambers, hereby makes the following rules, namely;—

L.

; These Rules shall be called “The Chhattlsgarh Hrgh Court Lawyers Chambers (Allotment & Occupancy)
: Rules, 20117, 0 o X

Allotmen ‘f Chambers shall be made by Hon ble the Chref Justrce of the Hrgh Court of Chhattlsgarh on the

receipt of ; an application in the prescribed format (annexed as schedule ‘A’) and on the recommendation of a

., committee of Judges of the High Court of Chhattisgarh, heremafter called ‘The Allotment Committee’.

(é)"ﬂ

Only advocates practicing in the Hrgh Court of Chhattisgarh and who are the members of the Chhattlsgarh ,

High Court Bar Association and are also ordinarily residing in the State of Chhattisgarh, shall be considered
eligible for allotment of Chambers as per criteria laid down by Hon'’ble the Chief Justice on the recommenda-
tion of the Allotment Committee from time to time, subject to condmons contained in Rule 5. = -

Hon’ ble the Chief Justice in consultauon with the Allotment Commxttee may allot a Chamber to an Advocate

. who is physically. handrcappedor is otherwise deservmg T T [ PR i

Notwrthstandmg anythmg contamed m Rule 4, out of the ellglble advocates father/mother and son(s)/

. daughter(s) or spouse would be. ellglble for allotment of only one Chamber. st

(b) Where more than one eligible Advocate have formed a partnership firm or an assocratron of Advo-
.+ y,Cates, they, may be allotted 'only one Chamber as Joint Allottee. ; «

GeE

. Committee, may in appropriate cases, release the bar, contamed in Clauses (a) and (b) above, in case
.. of otherwise, ehgrble Advocates : o

spiikis
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Two or more ellglble Advocates may Jomtly apply for the allotment of a smgle Chamber and on each allot-

~ment being made, the said allottee(s) shall be jointly and severally liable for the due performance of all the

terms and conditions of these RWOS, e v iy s il iy e 6 et D
Pro /ided, however, that if the.allotment in respect of any. one of the joint allottees is.to be cancelled

or termrnate L under these rules, the continuing joint allottees may have a. preferentlal right, having regard to

hls/then' star img at the Bar and his/their need for a Chamber, for continuing as an allottee/joint allottee.

4 ré

) o
Prc 1ded further that the sardcontmumg allottee(s) shall remarn,m occupanon and shall not be liable

: for evrctron 11 fresh allotment of the Chamber under his/their occupancy is made.

e ¢

Where a Ch mber has been excluswely allottedto an rnd'ivldual advocate he/she may, subseouent to such

allotment, aj ply for the re-allotment of the said Chamber to him/her jointly with another eligible advocate(s),

- Hon’ble the "hlef Justice of the High Court of Chhattisgarh may, on the recommendation.af the Allotment

Committee, -rder the same to such other Advocate or Advocates, who are otherwise found eligible for allot-
ment, if the “quest is bona fide.

Provxded that Hon ble the Chref Justrce on the recommendauon of the Allotment :

=
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‘ mstant month in Cash or by across cheque drawn ona local bank

The allotment of accommodation in Lawyet’s Chamber Block to counsel representing various agencies of
Central Government, State Government, Statutory bodies and other agencies, if not allotted elsewhere, may
be considered and made by Hon’ble the Chief Justice of the High Court of Chhattisgarh on the recommenda-
tion of the Allotment Committee, on such terms and conditions as may be prescribed.

The licence fee and other charges shall be payable also for the period during which the Court remains closed.

The licence fee and charges shall be payable initially at the rate of 2,000/- (Rupees Two Thousand only) per
month per chamber. In case, however, one chamber is allotted to two or more advocates jointly, the said
charges shall be shared by all the allottees in equal sum, The aforestated charges may vary from time to time,
as determined by the High Court. :

‘The allottee shall deposit 12 months license fee and other utility charges in advance for the due fulfillment and
~ performance by him of the terms and conditions herein contained. In the event of the allottees committing

any breach of the terms and conditions herein contained and of his part to be observed and performed, Hon’ble
the Chief Justice may, without prejudice to other rights and remedies, direct to forfeit the same or any part

" thereof and on such an event, he shall’ pay such additional sum immediately as may be called upon by Hon’ble -

the Chief Justice to pay so that 12 months license fee and utility charges shall at all times be maintained during

the continuance of the allotment. On the expiration or earlier determination of the licence, the said amount :
b shall be settled and then the vard amount or part thereof shall be refunded to the allottee,

wnthout interest.

The allottee shall have no nght to clatm suspensron of hcence fee and utrlmes charges in whole ot in part for
. any reason whatsoever ;

The Lxcence Fee and all other charges for each month shall be payable in advance by the Seventh Day of the’j v

Sy 2

The allottee shall not part wrth in any mannet‘ the user and’ consequent occupatlon or possessmn of. thef

_premises to any other person or grant any special user or llcence etc. to any person or to transfer or assign the

hoa whole or any part of Chamber in ‘favour of any other person. "It is expressly inténded and meant that the

’ arrangement

permission given hereunder shall in no event be assignable, or transferablé in any form, devrce, method or

.”-,v.t 2o wt"’l’r (R Y
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The allottee shall not make any structural addltions or alterattons in the Chamber wrthout the consent in

'_wntmg of Hon’ble the Chtet‘ Justtce of the High Court of Chhatttsgarh or hrs nommce.

1A ,7}" iu it &GNkl ; O NORE e T

“The allottee shall, during’ the curreney of the allotment, be responsible for the proper up-keep and mainte-

nance of the Chamber in accordance with the Municipal and Sanitary regulations, which may be applicable

and such drrectrons as may be 1ssued by l-lon ble the Chtef Justrce or hts nommee, txme to tlme. :

e 'Ae allottee shall; dt’mn g the currency of the allotment be’ responsrble for any damage caused to the Chamber

the service provided therem beyond fair wear and tear and Act 6f God. PRI L L

Slch alrotteé ‘may use his Chamber before7.30 a.m: and/or after 6.30 1 p.m.’on any day. The ttmmg may be

e chang ed by Hon ble the Chref Instrce on the recommendatron of the Allotment Commmt,e b

20.
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The allottee shall mdemmfy Hon’ble the Chief Iustlce/the ngh Court of Chhatttsgarh 1gainst any loss or

s clalm\preferred agamst hrm/it l’aythtrd pames as a result of acts/dlmssmns by the allottec or hls agents

The allottee shall not cause or permtt to be caused any damage to the Chamber or to the main Butldmg or any

—’ér':"

The allottee shall not'conduct Himself in a manner whtch causes nutsance and annoyance to any adjoining

" neighbouring allottee; or otherwise.
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It the allottee at any time, fails or neglects o perform and observe any of the terms and conditions of the Rules
herein contained, and on his part to be observed and performed. then in any such case. or for any reason
whatsoever, Hon’ble the Chief Justice, may in consuliation with the Allotment Commitice. without prejudice
to other rights and remedies, by giving fifteen days notice in writing 1o him, datermine the licence and the
allottee shall, upon such determination, make/hand over vacant possession of the Chamber forthwith, without
any right to refund of the advance license fee or a part thereof whatsoever

The allottce shall not impede, in any way, the officers, servants or agents of the High Court in the exercise by
them of High Courts’ rights of possession and control of the Chamber and in particular, shall give reasonuble
assistance and facility to such officers, servants or agents for the general up-keep and maintenance of the Jay-
out decorations, fittings and fixtures of the Chambers.

The allotment shall, in no event operate, nor shall be construed so to create, confer or grant any lease or sub-
lease, tenancy or sub-tenancy or any right, title or interest into or upon the Chamber in favour of the allottee.
The allottee shall, in no circumstances, clalm or plead any right to tenancy or sub-tenancy, lease or sub-lease
into or upon the chamber or any right in the nature or any n"ht other than that of bare-user. .

s The allotment shall be effective from the date on which the chamber is made available for occupation, in
_ pursuance of an order of allotment. If the Chamber is not occupled within a week of the avallahllxty, the
) allotment shall be deemed to be cancelled b : ‘

The allotment shall termlnate - ‘

a)  onits cancellation by Hon’ble the Chief Justlce, or L Gl
1. by n its surrender by the allottee concerned;or - G s T
¢)  ontheallottee’s ceasing to be a member of the High Court Bar Assomatxon oF
on the allottee’s name bemg removc.d from the roll of Bar Councxl or

o'death o ' .

shall not install in the Chamber any addmonal electnc applmnce thhout the prxor permnssxon in
writing of Hon'ble the Chief Justice or his nominee. : :

hxef Justlce of the onh Court of Chhamsgarh or hls nommw may grant permxssmn to an
tall and use in the Chamber any additional electric appliances addmonally on such condmons
axmem of additional charves as may be determined by him.

o le therChlef Justice of the Hzgh Court of Chhattxsgarh may, from time to time and on the adwce of the
: Allotmg mmiitee, make such amendments and addmons to these Rules even with retrospective effect, as
may be necessary and expedient,

If any quesuon arises as to the i lrierpretamn of thu,e. Rules, thc dwtsmn of Hon’blethe Chief Justice shall be
ﬁndl and shall not be calied in question.” = ¢ g

Arrearw@ﬁ 'csuca fee etc..may ent ml?e’auc‘sllatit)n of allotment of Chamber, as determined by Hon’ble the
, &
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" HIGH COURT OF CHHATTISGARH, BILASPUR
T e e By g0 Bilaspur, the 13th May 2011

SCHEDULE-A

[As per Rule-2 of the Chhattisgarh High Court Lhwyers Chambers (Allotment & Occupancy) Rules, 2011.]

~ APPLICATION FOR ALLOTMENT OF ADVOCATE’S CHAMBER

= Name of Advocate | : BRI TSI R SR ....................................
2.  Father's/Husband’s name . - TR R SR SN ) BIESEE e AT
'Address - (a)“' Pre_senthddress ; ' ¢ wessssasssunshssasHessash s sems At aseaass senees s R p RS e Knab i s be eane
(b) Pcrménent Address T e S SRR SO AR S
() Contact Number i DO B S T S T AR
4. Whether the applicani (s) is/are ordinarily SRR e TE RN R Rt e SRR

resident of Chhattisgarh State (if yes, please
. enclose appropriate certificate issued by
. competent authority)

371



372 gy Twos, e 27 53 2010 _
. 5. Enrolment number and date as an advocate B B I e e A S i v

1n State Bar Council

6. Membership No. & Date of Registration o RN ORISR s el e
in High Court Bar Association, Bilaspur
{Please enclose the documentary proof)

7. Name of the father/mother/son (s)/daughter (s) : (i) T el PRI T SO M S T
or spouse, who isfare practicing in this High -
Court as an advocate (s) with enrolment () e
number (if any) and have also applxed tor TR
allotment of chamber. ) (it} o 38 0 BB D AR
8. In case of AssociationfLaw Firms
(a) Name of association/law firms Sk 13 e i SURRC SR e S T
{b) Name of assocmtes!parmers in . : (1) s
association/law firms ° :
() 20 it tamsit it bpvssiatansisssanyans sonsnasiven
LRI il oo isssossriimbsdisiitsssensfsinpens ssarnsoos
1574 ey e s e P U e ek
(c) Address of association/law firms PARED, S0, THUOR HOG - A ki S s
9. ‘Whether the applicant is/are standing counsel : T O—
of any institution, if yes, give details. . '
10. Total numbers of cases, in which appeared in  : " a) For Petitioner/Applicant/Appellant .............cc....
this High Court on behalf of parties.
b) For Respondents/Non-Applicant ......cccccovvvnennne
DECLARATION

I nereby declare that all the information stated above are true, complete and correct as per my knowledge and
behef If any information is found false mcorrect or mxsleadmg, I shall have no claim for allotment of chamber.

Plvace —

APPLICANT
Date -— ‘
Sd/-
(Arvind Shrivastava)

_ Registrar General.
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